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DEPOSIT INSURANCE CORPORA
TION (AMENDMENT AND MIS
CELLANEOUS PROVISIONS) BILL*

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 

(SHRI H. M. PATEL): I beg to move

for leave to introduce a Bill to pro
vide f o r  the acquisition and transfer 
Of the undertakfng of the Credit 
Guarantee corporation of India Limi
ted in order to serve b^ter the need 
for providing credit guarantee to 
commerciall banks, and further to
amend the Deposit Insurance Cor
poration Act, 1961, and the Reserve 
Bank o2 India Act, 19J4, and f o r  mat
ters connected therewith or inciden
tal thereto.

MR. DEPUTY 
question is:

SPEAKER: The

'That leave be granted to intro
duce a Bill to provide for the ac
quisition and transfer of the under
taking of the Credit Guarantee Cor
poration of India Limited in ordet 
to serve better the need ^or pro
viding credit guarantee to commer
cial banks, and further to amend 
the Deposit Insuiianoe Coi^Kwration 
Act, 1961 and the Reserve Bank of 
India Act, 1934, and for matters 
connected therewith or incidental 
thereto/’

The motion was adopted,

SHRI H, M. PATEL: I introduce- 
tthe Bill.

14.38 hrs.

MATTERS UNDER RULE 377

(i) R e p o r t e d  d e c i s i o n  o f  t h e  C e n t r a l  
G o v e r n m e n t  e m p lo y e e s  t o  sV a o e
DharucLs

SHRI V AY ALAR RAVI (Chirayin- 
kil): With your permission under
Rule 377, may I draw the attention of 
the hon. House and the GovemmMit 
to the decision taken by the Central 
Government employees to organise 
joint mass dhamas on 23rd March,
1978 as a first step to their agitation

•Published in Gazette of India Ex traordteery, Part II, section 2, dated 
21-2-78.

tintroduced with the recommenda tion of the President.


